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2.

Inis contempt application has becen filed
by Sri Kare peen Singh, Inspector of Hallway Police
alleging that the respondent sri B,p.singh, Auditional
virector General and lospector General (Railway Police)
has directed that the order dated 15, 17, 96 issued by
sri D.K,Pandg, to be ineffective which is inviclation
of the interim order passed by this Iribunal in

U.A.No3520/96,

- It has been stated in the contempt appdication
that one 5ri p,Kpanda, Inspector General Rallways lad
filed the aforesgid U,ANU; 520/96 cnallilenging the
Urder passed by the present respondent stripping
sri panda, of his powers, uhen the aforesaid cease
ceme up for samission &n interlm order was passed
.¢taying the operation of the order passed by the
respondent, subsequently, respondent had issued a
0.0, letier directing Sri panda, to submit all the files
for nis approval before taking any aection, This
directivn was alsc stayed by this Tribunal by a

subsequent order,

3. The appiicent has further stated that he

was earlier placed under suspension while as
Inspector (dailway Police) at Kanpur and was etlached
wp,H.4, Allahabad during suspension, Subsequently,
respoident passed an order dated 10.6,1996 thereby
posting one Sri pharmendra $ingh, Ingpector Incharge,
G.R,P. FoS,Allahabad as incharge Inspector,GRP,Kanpur
and one sri Hari Shanker Lubey to urP, Adlashabad.

The applicant hgad preferred a Writ petition before
the High Court Of Judicature At Allahebad and ine

came is subjgiice, Later on 15.7,1996, Sri D.K.Panda,-




3.
pessed an order reinstating the appiicant with
efiect from the initial dele of suspension and
also transferred 5ri pDharmendra $ingh, from
GRP, P.S.Kanpur 1o G,R.P. Police stailion,Varenasi
and posted the applicant in hus pelce, The applicant
reached Kanpur 1o assume charge, but the lnspector
Sri uvharmendra Singh, did not comply with the
orders of his posting passed by Sriu.K,Panda,
and consequently place him under suspensicn, It
is aliegéd thet thereafter, the respondent passed
an order dated 29,1,1996 stating that the order
passed by Sri O,K,bahida, was without obtaining
his approval and was not ingcéordance with the
pLlescribed procedure, Ihis action cn the part of
the respondent, it is alleged, constitutes Contempt
of Court in as much as, the Tribunal has already
resirgined resgonadent from stripping off the

powers of Sniy,K.pahda,

4, fle have heard the legrned counsel for the
applicant when the case came up for hearing, We
notéd that the issue regaraing the applicant's
suspension and transfer is a subfect matter of
the writ petition before the High court of
Judicature At allahabad. IMoreover, the order
which the respondents sre stated to have passed
canmot be considered prima-facie peing in
violation of the Tribunesl's 1nterim order,
After all, the respondent is administratively
superior to sriD,k,Panda., Therefore, he is

in a position to review any orders passedAby
srib,K,panda, unless it is shown that Sri D.K,

Panda, has pessed aN orcer by virtue of his -




Ay
inherent powers «Nd such orders <fe not subject

to review even by the superior authority,

5. sri D.K. Panda, nes already tlled e Contempt
petition alleging contrafention of the interim
orders passed by a bench of this Iribunal by the
present respongent, This application 1is
subjudice, we, therefore, see 0o reasons for

taking afy cognizance of the present application

which has beenf filed by @& person who is in
any case, not amenable to our jurisdiction, but
rather comes under tne jurisdiction of the High

Court of Judicature At allanabad.

The ContemptAppiication is accordingly

dismissed,

RO/




